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VbtSus

... .Applicant

1, Union of Irrfia,
through

Sl?il§fry^6f Environasnts &Fo-^sts,
Pa-yavaran Bhawan,
GGD Conjplax,
Lodi Road,
New De Ibi -0003.

2. The Director,
Indira Gandhi National Foi-est Academy,
P,0,,New FoT-est,
Dehnadun (UP)/

3. State of Hinachal Pr^adesh,
th-^'Ough
Chief Sfcc^tai"y,

Stote Sec-netariat.
Shim la,
Hiriachal P-adesh • • •. .Res pondenfts /

(By Advocate; Shri V.3.R.Krishna )

HON'Bi J/ICE

A-pplicant who is an Indian Forest Officer

of 1989 Batch impugns respondents' o-rder dated

20.3.92 (AnnexuT^-B) allotting him to Tanil Nadu
cadi-e and pr-ays for allotment to his Home State of

Himachal Pradesh,

Heard both sides.

3. Admittedly in that year only one candidate

was to be allocated to H.P/:ad^e, and as per roster

it was an 'outsider* who was to be allocated
II



uagainst that vacancy. As pe- impugned orde-^.-^ated

20.3.92 one 3hri J.K.3ingh who was an *outsider*

was allocated against that vacancy, but on behalf of

applicant it has been contended that as Shri Singh had

resigned from ser^vfce on 6.3*92 , before the

allocation was notifiod by order dated 20#13,92, the

aforesaid vacancy should have gone to hln, he being

the only successful candidate and hence 'topper* from

Hjmachal Pradesh. A related argument is that if

respondents had taken into account Shri J.K.Singh's

resignation from se-vlce on6,3l92 when they issued

the impugned order dated 20.3.92 applicant may have

got an allocation to a State other than Tanil Nadu

State, which may have been nearer to his Hone State

of Himachai Pradesh.

4.* Neither of these arguments have any legal

validity,The single vacancy in HimaChai Pradesh

for that year was to go to an •outsider* and

nereiy because Shri J.K.Singh who as an outsider

was allocated to H.P,, and resigned on 6.3,92

before the cadre allocations acre announced on

20«t3,92 does not give applicant a legally enforceable

right as an 'insider* to be allocated to H.P/^ad^,

as allocations had to be made strictly as per roster.

Further the mere fact that Shri J,K,Singh resigned

on 6,3,92 before the allocation of cadres was

notified on 20.3,92 did not impose a legal ebligation

on respondents to conduct the entire cadr^ allocation

exercise again, or render the cadre allocation

r*®tifl®d on 20,3,92 illegal mQrSly fOr that reason.

If this view canvassed on behalf of applicant
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to bs accoptedf thors would be no Finality In cadre

allocations^ Moreover applicant's prayer was For

allocation to his Home State oF H,P,, and not For

allocation to any State other than Tamil Nadu* Hence

these arguments Fail*

5," It has also been contended that respondents

Failed to carry out the triennial cadre rewleu in

time as per rules* and had they dona so* more

vacancies would have become available in Himachal

Pradesh and applicant could have be^ accommodated

against one oF these. ijhil e oon ducting oF cadre

reviews as per p rascrlbed schedule is no doubt

something that requires to be dona by respondents*

the question <rF resultant increase or decrease oF

post is a matter of chance and cannot be made the

basis oF a daim to legally enForceable right to

compel respondents to allocate applicant to Hlmechil

Pradesh cadre as an insider.

Applicant has also appealto us on

grounds oF equity, contending that he is the only
son oF his Father who is unFortmately blind and

his presence close to his Father is necessary*'

Equitable considerations cannot be permitted to
prevail over the relevant cadre allocation rules.

7*^ The Oa is dismissed* No costs.
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